
Demand to change the timing of currently operating Train No. 12529 from  
Patliputra to Lucknow 

 
डा. भीम िंसह (िबहार): माननीय उपसभापित महोदय, िबहार की राजधानी पटना के पाटिलपुतर् 
Îटेशन से उǄर Ģदेश की राजधानी लखनऊ को जाने वाली एक टर्ेन है, िजसका नंबर 12529 है। यह 
टर्ेन छपरा, िसवान, गोरखपरु होते हुए जाती है। पाटिलपुतर् से इसके खुलने का समय साढ़े चार बजे 
शाम मȂ है। अब यह जो साढ़े चार बजे का समय है, यह बहुत लोगȗ के िलए उपयोगी नहीं है। अगर 
कायार्लय मȂ काम करने वाले लोग तथा िबजनेस, Ëयापार करने वाले लोग माकȃ िंटग वगैरह करके 
लौटना चाहते हȅ, तो उन्हȂ साढ़े चार बजे की टर्ेन बहुत हड़बड़ी मȂ पकड़नी पड़ती है। उनको अपने 
कायार्लय के काम को अधूरा ही छोड़ कर बीच मȂ ही जाना पड़ता है। अगर व ेइस टर्ेन को नहीं पकड़ 
पाते हȅ, तो पटना से 20-25 िकलोमीटर की दूरी पर हाजीपुर है, वहा ँजाकर रात मȂ टर्ेन पकड़नी 
पड़ती है।   
 महोदय, आपके माध्यम से सरकार से मेरा यह अनुरोध है िक इस टर्ेन की उपयोिगता बढ़ाने के 
िलए यह आवÌयक है िक इस टर्ेन की टाइिंमग को बदला जाए। यह जो टर्ेन नंबर 12529 है 
पाटिलपुतर्-लखनऊ सुपर फाÎट एक्सĢेस, इसका टाइम रात के 9 या 10 बजे िकया जाए। अगर इस 
टर्ेन की टाइिंमग बदलने मȂ कोई िदक्कत है, तो रात के 8 बजे या 9 बजे या 10 बजे के करीब एक नई 
टर्ेन चलाई जाए। यह जनता से जुड़ा हुआ सवाल है, इसिलए मȅ आपके माध्यम से सदन और सरकार 
का ध्यान इस िवषय पर आकृÍट करना चाहता हँू, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The hon. Member, Shri Ramji (Uttar Pradesh), associated 
himself with the matter raised by the hon. Member, Dr. Bhim Singh. 

धन्यवाद, डा. भीम िंसह जी। Now, Shri Subhas Chandra Bose Pilli - Demand to 
amend  IT Act  pertaining to social media.     
 

Demand to amend IT Act pertaining to Social Media 
 

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman, Sir, 
thank you for giving me an opportunity to speak. I submit that usages of the Internet like 
giving messages or passing information with unbearable languages or photos, damaging 
the character of men and women through WhatsApp or social media or YouTube 
consequently leads to their suicides. I submit to punish them. There was the section 66A 
of the IT Act 2000, but in the light of the Apex Court judgment in Shreya Versus Union of 
India case, the Government or the police was unable to file criminal cases against such 
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culprits. After the perusal of the above judgment, as per my understanding, I would like 
to bring one important point to the notice of the House, through you, Sir. Since the said 
judgment is very elaborative and sufficient time is not there to read the entire judgment, 
in brief, I would like to bring one important observation of our Apex Court before you. It is 
clear that Section 66A is intended to punish any person who uses the Internet to 
disseminate any information that falls within the sub-clauses of the Section 66A. So, to 
the best of my knowledge and belief, I felt that since the language of the Section 66A of 
the IT Act, 2000, is very vague and not even attracting the sections mentioned in the 
Indian Penal Code; therefore, the Section needs to be re-framed by correcting the same 
or introducing some other section without affecting the Article 19 (1) (a) of the Indian 
Constitution.  Also, the newly framed section shall stand the scrutiny of the IPC, that the 
Apex Court may not object or question the same. I, therefore, submit that the matter 
may be referred to the Law Commission to frame a new section or insert the same or 
amend the IT Act to safeguard the public interests and their privacy. Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Dr. Subhas Chandra Bose Pilli: Shri Niranjan Bishi 
(Odisha), Shrimati Sulata Deo (Odisha), Shri Haris Beeran (Kerala), Shri R. Girirajan 
(Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri P. Wilson (Tamil Nadu), Dr. John Brittas 
(Kerala), Dr. Fauzia Khan (Maharashtra) and Shri Ravi Chandra Vaddiraju (Telangana). 

Thank you, Subhas Chandraji. Now, Shri Ryaga Krishnaiah – Demand to remove 
criterion of creamy layer from the quota of OBC.  

 
Demand to remove criteria of Creamy Layer from the quota of OBC 

 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Deputy Chairman, the 
Central Government has provided 27 per cent reservations to OBCs. But they have 
restricted it with creamy layer income ceiling. It is against the basic principles of 
Reservation Policy. Dr. Babasaheb Ambedkar had written the Indian Constitution. There 
is no creamy layer anywhere in the Constitution. Particularly, the Reservation Policy is 
not for SC/ST/BC's economic improvement. It has two objectives; its spirit has two 
objectives. One is, to remove social inequalities and untouchability. Second is, 
proportionate representation for these communities.  
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